important issue. All the hon., Members of the House are aware about the patriotic role of Ch. Devi
Lal, who, in spite of being from the family of leading agriculturist, joined the Freedom Movement at an
early age. He remained in jail for a number of years and never bothered for the atrocities committed
against his family by the British Government. He was responsible for a major achievement of his life
when Haryana was created as a separate State in 1966. He remained the Chief Minister of Haryana
for a number of times. In 1989, Ch. Devi Lal was unanimously elected as the Prime Minister of India
but he refused to accept the honour and nominated Shri V.P.Singh, in his place, as Prime Minister.
This sacrifice of the highest post in the country is an unparallel gesture by any individual. He remained
the Deputy Prime Minister of the country twice. He was a hMember of Rajya Sabha at the time of his

death.

The Government of India should have given the House Mo. 100, Lodhi Estate, New Delhi, where
he lived and died, to Ch. Devi Lal Trust for establishing a museum on his life, deeds and to propagate
the ideals for which he lived his life. |, once again, make a strong plea that the Urban Development

Minister may agree to this as he has done in few other cases.
s g aTor: W, Frenifas Ssh gt wan, 5 ft § sue Hag =gl

Need to consult local authorities before implementing the notification

on coastal zone regulation

SHRI N, BALAGANGA (Tamil Nadu): The Government has issued the draft Coastal Management
Jone (CMS) Notification 2008 on 1st May 2008 and, again, on 21st July 2008. The present
Motification 2008 intends to replace the existing Coastal Regulation Zone (CRZ) Notification of
February, 1991 that has already been amended 1% times in the past 17 years and replace it with the
new one to manage the country's 7,500 km long coastline. The proposed notification is being
advocated without taking into account the livelihood issues of local people and it has already become
contentious with fishing and coastal communities protesting the Government's move. With the
Notification available only in English and Hindi, the communities living along the coast are not able to
understand the draft. Since most people, especially the fishing communities cannot understand the
contents of the document, there is a need to translate the draft ChZ notification into languages of the
communities living along the coast. Environmental activists have pointed out that the Government
had not interacted with the local panchayats to spread awareness on the nofification. They
apprehend that the new zone classifications will pave the way for proliferation of Special Economic
Zones, ports, tourist resorts, mining and similar other activities along large areas of the coast. |,
therefore, request the Centre not to impose such a notification without consulting local authorities
who would be directly affected and who would have to implement the guidelines on the ground. The
hasic purpose of notification of the CRZ 1991 did not serve well due to improper implementation. The

implementation mechanism stipulated in the present CMZ is also very vague. Thank you, Sir.
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DR. K. MALAISAMY (Tamil Nadu): Sir, | associate myself with the Special Mention made by the

hon. Member,

MR. DEPUTY CHAIRMAN: Shri Lalit Kishore Chaturvedi. Absent. The House stands adjourned
till 2.00 p.m.

The House then adjourned for lunch at fifty six minutes past twelve of the clock.
The House re-assembled affer lunch at One rminute past iwo of the clock.
RE. DEMAND FOR INFORMATION TO BE GIVEN BY THE HOME MINISTER
THE VICE-CHAIRMAN (S HRI PRASANTA CHATTERJEE) in the Chair.

et uaT T (rer waen): WIS, ST aifav & s Aar wforer = o wewEa R St w)
g firers & frvg o Sorn o, T8 T W= S S @t o fe S e s ot e ol s
T &, T 9 GE WIBR B qBd &, T THR Aol &1 T AT B Il AT 6 2:00 T91 STHE oG G670
e, 1 3[E JAt a5t TR Siex SET &9 AN &I §aqT &3, ATHR] STd U 9 96 317 gt
sifl, i e #=it o wae 3 famnd oft vt g 2 &1 9 wiferme T artrer ey @ qeer aedl g
T o g A1 3t 31 vE € SR @ & AT o Ee 3R S <97 Fifes, <t wider 7 i faw
FERT AT, IHDT W 951 991 &, 96 bad Ues giag o) ferd o ween 1@t &1 L., (nverruptions ...

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE): Now, as per the scheduled agenda,
the Interim Budget (Raikway ), 2009-10 will be placed by Shri Lalu Prasad. ... (Inferruptions)...

st e Tt Susrieaer ofl, #¥1 ara @ sy Sare a1 e 5 38 87 ..(SaEH)... AW AT
T ST ST .. (STET). ..

ol T8, 0. e (sRws): wgigy, wg @ e 45 gsl sulrg € €, a9 9% we
Bt thrIaTE] Wi ©1 =l . (9EH). .

THE VICE *GHAIRMAN (SHRI PRASANTA CHATTERJEE): Now, Shri Lalu Prasad will lay the
Interim Budget (Railway ), 2009-10

THE INTERIM BUDGET (RAILWAYS), 2009-10

o #5 (=ft crey W ): e, H Yo & wde W 2000-10 & a9 & AT MR WRBN B g
wrfeel siiv @ ot faRor (sl qem R 4) W vee W vwd gl (FEET). ..

THE VICE-CHAIRMAN (SHHI PRASANTA CHATFEHJEE): Now, the hon. Railway Minister will
lay the Supplementary Demands for Grants (Railways ), 2008-09
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